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Judgement

M. Jaichandren, J.—The main contention of the learned Counsel appearing for the
Petitioner is that the special committee constituted, u/s

16-D of the Tamil Nadu General Sales Tax Act, 1959, had not gone into the
merits of the matters, while deciding the issues arising before it, in

respect of the payments of the General Sales Tax, by the Petitioner.

2. Even though various grounds had been raised by the Petitioner challenging the
assessments made, in respect of the concerned assessment years,

the Special Committee, the first Respondent herein, had passed the impugned
proceedings, dated 27.1.2011, stating that the Petitioner had been

given a reasonable opportunity to raise the objections against the assessment
orders.

3. The learned Counsel appearing for the Petitioner had placed before this Court
the order of this Court, dated 22.10.2009, made in W.P. Nos.

20849 and 20850 of 2009, (M/S. Sukumar Welding Works rep. by Its Proprietork
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Saminathan v. The Special Commissioner and Anr.), wherein,

similar issues had arisen for consideration before this Court. From the said order,
it is seen that the proceedings of the first Respondent Special

Committee had been set aside and the matters had been remitted back tithe first
Respondent to consider the petition and to pass orders, after

giving an opportunity to the Petitioner therein.

4. Hence, the proceedings of the first Respondent, dated 27.1.2011, are set
aside and the matters are remitted back to the first Respondent

Special Committee to decide, afresh, the issues raised by the Petitioner, in the
petitions filed by the Petitioner and to pass appropriate orders

thereon, on merits and in accordance with law, after giving an opportunity of
hearing to the Petitioner, within period of eight weeks from the date of

receipt of a copy of this order. It is made clear that till final orders are passed by
the first Respondent Special Committee, no coercive steps shall

be taken by the first Respondent, based on the assessment orders passed
against the Petitioner.

The writ petitions are ordered accordingly. No costs. Connected M.P. Nos. 1, 1, 1,
and 1 and 2, 2, 2 and 2 of 2011are closed.
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